? | THE ]?UN]AB MUNICIPAL (CHANDIGA‘RH AM‘ENDMENT)
ACT., a974

NO 59,01? 1974

‘

TR

" Shert
title.
Punjab 3 _
Act TIL . Amend
of 1911, . of
Punjab section
Act 188,
XXVII substltuted namely —
;o ! :
1952,’ “(t) render licences necessary for handcarts employed for
' transport or for hawkmg articles fr sale and for persons using such
handcarts, !
(ta) spec1fy the trade or trades \for which handcarts may not
be used, ' »
"

(tb) specify the de51gns for handc _.rts used for any trade and -
different. designs may be specified for \handcarts used for dlfferent
trades,

(tc) specify the maximum number of Jicences that may be issued
for the use of handcarts for any trade or ¥rades, 3

(td) impose restrictions as to the tlme during Which‘handcarts
may be used for carrying on any trade and) the area of operation of
such trade and also for the parking places for the handcarts,

717




Amend-
ment

of
section
199,

(te) prescnbe the fegs: payable for the issuve of such licences
and the cond1t1ons for the grant enewal or revocatlon of such
licences:

Provided that—

(i) no trade shall be specified under clause (ta). as ‘a trade
. for which handcarts may. . .not, bf sed unless the use of hand-
carts for carrying on “steh’ trade 11ke1y to be “harmful to the

“health, hygiene or sanitation o ‘fhe general pubhc or is other- -

‘wise against the interests of the igeneral public;

(#) in making bye-laws unde‘% clause (tc) or clause (td),
regard shall be had to the volume of traffic, the nature of the
roads and the space available for] parking, the problems of sani-
tation and other relevant factorsf”

3. In section 199 of the Punjab Mumc-}pal Act,—

- (@) in sub-section (I)—. . /

S : , , _
(i) for the words “fifty rupees”, the words “two hundred

rupees” shall be substituted;

gy,

(#) for the words “five 'r\fpees” the words “twenty rupees”
-~/ shall be. substituted; - S e

;_j.

(b) after sub-section’ (1), thy follo*\mng ~sub-section - shall be
lnserted namely — : i

t,'

“(1A) Such bye-laws may also pr0V1de that 1f _a

~ convicted for the breach, or abetment of breach, of any bye-
., law made under clause .(t) o% section 188, is convicted and it.is
proved that such ‘person Was*‘ponvmted of a’like offence on not _
less than two previous occasions, then, the ' court, “before which

- the third or subsequent, conv;ctlon takes place, may order the

. conﬁscatlon of the handcart employed. for transport or, hawkmg B
art1cles far sale, as the case may\be in contraven’uon of theu;

,pnowsmns of any. bye-law made pnder the said. clause (t) ?,
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